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It is very clear from the order that in 

case serving of the chargesheet on the completion 

of the inquiry is not done within the period specified 

therein, the suspension order of the applicant shall 

stand quashed. It appears that the time schedule 

given in the order dated 1.4.1992 with regard to the 

serving of chargesheet and completion of inquiry 

has not been adhered to, but the order of suspension 

has admittedly been revoked. In view of this, we 

do not find any wilful or deliberate disobedience 

of the Court 's order on the p art of the opposite 

party. No case has been made out of contempt of 

Court. In view of this, the contempt case is 

dismissed. 
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